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(c) This core group is an in-house task
force set up to suggest mmprovements to
existing procedures and practices on = a
continuing basis with a view to make
the Railways more cost effective.
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Stopping the Liquor used in the rmmning
trafng

4529. SHRI SHIV PRATAP MISH-
RA: Wiil the Minister of RAILWAYS
be pleased to State:

(a) whether it is a fact that passengers
travelling in traing all over the country
take liquor in the presence of other pas-
sengers; and

(b) if so, the Steps being taken to
stop such malpractice on the running
trains especially in the presence of in-
fants and women?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Some cases have
come to notice.

(b) Consumption of aicoholic drinks
is prohibited in Air-conditioned sleeper,
Air-conditioned chair car and all second
class coaches. In Air-conditioned firsg
class and first class coaches, nofice re-
questing the pasSengers not to-consume
alcoholic drinks as a consideration to
fellow passengers is displayed. Besides,
persons found in a state of intoxication
in any railway carRiage are liable to be
punished under the provisions of the
Railways Act, Railway staff have instruec-
tions t, enforce these provisions

Suburban Commuter Rail Project

4530. SHRI VITHALRAO MADHAV-
RAO JADHAV: Will the Minister of
RAILWAYS be pleased to state:

(a) what ar: the different suburban
commuler rail projects in metropofitan
cities in the country;

(b) the details of such projects in
Bombay and wbat is their funding ar-
rangement; and

(c) the progress made in Rail Project
in New-Bombay?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI

MALLIKARJUN): (a) Bombay.
1. Mankhurd-Belapur Railway Line
Project.

2. Additiona] pair of lines between
Bandra and Andheri.
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Calculta:

1. Metro Railway, Calcutta from Dum
Dum Junction to Tollyganj.

Madras:

1. Rapid Transit System from Madras
Beach to Luz.

(b) 1. Mankhurd-Belapyr Railway Line

Project (18 km. length),
Cost of this project is being shared bet-
ween the State Government of Maha-
rashtra and the Railways in the propor-
tion of 67 per cent; 33 per cent respec-
tively.

2. Additionul pair of lines between
Bandra and Andheri (7.2 km. length) .

It is being Ffully funded by the Rail-
WaYys.

(zy In New Bombay, Mankhurd-Vashi
section of the Mankhurd-Belapur Rail-
way Line Project hag bYeen opened for
fratiic in May, 92. Work opn the balance
lenath from Vashi to Belapur js in prog-
BSS,

Agreement hetween AIRF and Railway
Management

+331. SHHRI RANJAN PRASAD YA-
DAV: Will the Minister of RAILWAYS
he pleased 1o state:

(2) whether it is a fact that on 23rd
March, 1990 by an agreement between
AIRF und Railway management it was
decided that by 30th June, 1990 ali the

Hawkers of Northern Eastern  Railway
will be provided with licences;

(b) whether it is alsg a fact that
through thig Scheme Northern Eastern

Railway wil] be earning more thap one
crore of Rupees;

(c) whether it is a fact that mearly
five thousand wunemployed youth are
suffering due to this delay: and

(d) if so, the reasons and details there-

of?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR1
MALLIKARJUN): (a) Ne, Sir,

{b) Does not ariSe.

{c) No, Sir.

(d) Does not arise.
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4532. SHRI KRISHNA. KUMAR BIR-
LA: Will the Minister of RATLWAYS
be pleased to state;

(a) whether GoNermment's attention
hag been drawn to the news report which
appeared in the Statesman dated 29th
July, 1992 regarding looting and exploite-
tiop of Indian and Pakistani passengers
by the policemen, officials and porters
at Delhi Railway Station; and

(b) if so, what measures have been
taken g prevent fhe Same?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS  (SHRI
MALLIKARJTUN): (2) Yes, Sir.

{(b) (I) The maiztenance of Jaw and
order and security of passengers and their
luggage at Delhi Rao‘iway Station is the
responsibility of the Delhi Railway Police
which functions under the control of the
Dethi Administration,

(II) Whenever any complaint is receiv-
ed action is taken by the roncerned
authorigies.

(I11) As regards the alleged mis-be-
haviour with Journalists, an enquiry was
conducted by the Delhi Railway Police
and three police personnel haye been
placed under suspension. Instructions have
been issued to all concerned to exercise
effective supervision so that no passenger
is subjected to any harassment.

(IV) As regards complaint against the
porters, machinery exists to exercise checks
against over-charging by licenced porters.

Agréement with World Bank for Raliway
rade

4533. SHRI KRISHNA KUMAR BIR-
LA: W ill the Minister of RATLWAYS be

pleased to state:

(a) whether an agreement was entered
into with the World Bank to underwrite
the railway track mainfepance and moder-
nisation project and to pay 390 millen

dollars aid; j



